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“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to enclose the Repealing and Amending
Bill, 2014, as passed by Lok Sabha at its sitting held on the 8th December, 2014.”

Sir, I lay a copy of the Bill on the Table.

MR. DEPUTY CHAIRMAN: Now, the Minister to reply.

GOVERNMENT BILLS

The Textile undertakings (Nationalisation) Laws (Amendment and
Validation) Bill, 2014 — Contd.
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SHRI SUKHENDU SEKHAR ROY: Sir, tomorrow a meeting has been convened
by your Ministry. I have got the agenda papers. And, one of the agenda items is the

dilution of compulsory jute packaging.

SHRI SANTOSH KUMAR GANGWAR: Sir, I am saying, at present there is no
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SHRI ANANDA BHASKAR RAPOLU: Mr. Deputy Chairman, Sir, the Minister’s
reply is not an inclusive one. It looks to be an exclusive one. We were mentioning about
the sick industries which have the scope for revival. This is the first point. Secondly,
we want to know the thinking of the Union Government about the powerloom sector
besides all other clothing patterns and weaving problems. But, he has not responded to the

powerloom sector and the sick industries which can be revived. Thank you.
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MR. DEPUTY CHAIRMAN : Mr. Minister, you may react to this, it is a very

important point.
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MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Sick Textile Undertakings (Nationalisation) Act,
1974 and the Textile Undertakings (Nationalisation) Act, 1995, in order to continue
with the lease-hold rights vested in the National Textile Corporation on completion

of lease-hold tenure, as passed by Lok Sabha be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there is one Amendment by Shri Sukhendu Sekhar Roy. Mr.

Sukhendu Sekhar Roy, are you moving your Amendment?
SHRI SUKHENDU SEKHAR ROY: No, Sir.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there is one Amendment by
Shri Sukhendu Sekhar Roy. Mr. Sukhendu Sekhar Roy, are you moving your

Amendment?
SHRI SUKHENDU SEKHAR ROY: No, Sir.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 5, there is one Amendment by
Shri Sukhendu Sekhar Roy. Mr. Sukhendu Sekhar Roy, are you moving your

Amendment?
SHRI SUKHENDU SEKHAR ROY: No, Sir.
Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there is one Amendment by
Shri Sukhendu Sekhar Roy. Mr. Sukhendu Sekhar Roy, are you moving your

Amendment?

SHRI SUKHENDU SEKHAR ROY: No, Sir.

Clause 6 was added to the Bill.

Clauses 7 and 8 were added to the Bill.
Clause 1, the Enacting Formula, the Preamble and the Title were added to the Bill.
SHRI SANTOSH KUMAR GANGWAR: Sir, [ move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we take the Supplementary List of Business.
Shri Jayant Sinha.

SUPPLEMENTARY DEMANDS FOR GRANTS (GENERAL) 2014-15

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT
SINHA): Sir, I beg to lay on the Table, a statement (in English and Hindi) showing the
Supplementary Demands for Grants (General), for the year 2014-15 (December, 2014).

GOVERNMENT BILLS — Contd.
The Constitution (Scheduled Castes) Orders (Amendment) Bill, 2014
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